
CENTRAL ADMISTRATDJE TRIBUNAL 

BPGALORE BENCH 

Second Floor, 
C.ommrcial Complex, 
Indiranagar, BANGALORE - 563 

030. 

Datec:2OJUN 1995 
APPLJLATIQ'\J'NO. 	1651 of 1994. 

APPLIC4ANTS: Ilr.Babu, 

v/s. 

RESPQ\DENTS: Chief General 1aneger,Karneteka Telecom Circle, 
Bangalore and others., 

To 

Sri.M.Raghavendre Achar,Advocate, 
No.1074 & 10759  Fojrth Cross, 
Secnd 1ein,Sreenivesanagar, 
Benqelore-560 050. 

Sri.M.Vasudeve Rao,dditional 
Central Govt.Standing Counsel, 
High Court Bldg,Bangelore-1. 

ri 

Subject:— F.rwarding copies of the Orders passed by the 
central Mmirfistrative Tribunal,Bangalore-38. 

---xxx--- 
Please findenclosed herwith a copy of the Ordr/ 

Stay 0rder/Intrim Order, psseá by this Tribunalin the abov 

mentioned application(s) 0_E1ghth June,1995. 
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I 	 CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH,BANGALORE 

ORIGINAL APPLICATION NO.1651/94 

THURSDAY THIS THE EIGHTH DAY OF )UrL, 1995 

MR. JUST ICE P.K. SHYAMSUNDAR 	VICE CHAIRMAN 

MR. T.V. RAMANAN 	 P1EfPER(A) 

5/0 Vishwanath, 
aged 40 years, 
Assistant Engineer, 
C/C Nagashetty, 
H.No.89  Adarsha Colony, 
Behind KEB, 
Bidar - 585 401 	 Applicant 

( By Advocate Shri P1.RoAchar ) 

V. 

1, The Chief General Manager, 
Telecommursicat ion, 
Karnataka Circle, 
Bangalore 8 

2.The Chajrman, 
Telecom Commission, 
Department of Telecommunications, 
Sanchar Shavan, 
New Delhi - I 

3.The Director General, 
Department of. Telecommunications, 
Sanchar Bhavan, 
New Delhi 	 Respondents 

( By learned Standing Counsel) 
Shri M.V. Rao 

ORDER 
MRIJUSTICE 	SHYAMSUNDAt.%IICE CHAIRPIN 

We have heard Shri M.R. Achar for the 

applicant and Shri M.V.R so for the respondents. 

It seems to us that it.is  very appropriatefor 

the Government to dispose of the representation 



__L-,j __L 	 -- 

admittedly made by the applicant which is still 

pending consideration by Government where he has 

made a demand for payment of arrears in the 

higher post to which he was promoted from an 

date. The justification for claiming arrears is 

based on the ground that for no fault of his 

the promotion rightly due to the applicant had 

been denied and delayed for nearly two years. 

Shri Achar relies in this connection on the 

decision of the Supreme Court in the case of 

UNION OF INDIA & ORS v. K.V. JANKIRAMAN AND CR5 - 

1991(4) 5CC 109. Hence, we think it appropriate 

for the Government to dispose of the applicant's 

representation taking into consideration the ?actuv 

of the administrative time lag in the matter of 

considering the case of the applicant for prcmotior 

and if any benefit is to be given to him it is 

not merely on the basis of equity but also on 

the basis of the judgment of the Supreme Court 

in the case of Jankiraman referred to and relied 

'upon by Shri Achar but distinguished by Shri Rao. 

tt would, therefore, be desirable that Government 
) 

bear in mind these point8 and dispose of 

the applicant's representation which is said to 

be pending. They should do so within three months 

from the date of receipt of a copy of this order. 

Ii 	No costs. 

SeJtrv'2&j, 
C - 	 - 	• .rt.___- 	- 

efltraJ Administrative Trjbtjna? 
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